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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Execution Application No.49 of 2025
In
Execution Application No.46 of 2018(disposed of)

Veterans Forum for Transparency in
Public Life through its General Secretary
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Chapra Nagar Parishad & others Respondents

Sub: Supplementary Counter Affidavit on behalf of Respondent No.1
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12.01.2026
Drafted by
Jnota (tmbhen Through
(INDU BHUSHAN) Inety Bbardhen
Advocate, (Indu Bhushan) 223224
For Chapra Nagar Nigam Advocate
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Execution Application No.49 of 2025
In
Execution Application No.46 of 2018(disposed of)

Veterans Forum for Transparency in
Public Life through its General Secretary

..... Applicant
Versus
Chapra Nagar Parishad & others Respondents

The humble Supplementary Counter Affidavit _on_behalf of

Respondent No.l in view of order dated 07.11.2025 passed by

Hon’ble N.G.T. Principal Bench, New Delhi

I, Sunil Kumar Pandey, aged about more than 59 years,
Male, son of Sri Surendra Pandey, resident of Flat No.203, S.D.
Apartment, Kavi Raman Path, Near Nageshwar Colony, Boring Road,
P.S.-Shrikrishnapuri, District-Patna, presently posted as Municipal

Commissioner, Nagar Nigam, Chapra, do hereby solemnly affirm and

L . = S0
TAQ tate as follows: : =




106

| ;o/*\n

“/C.B. PRASAD

become Chapra Nagar Nigam and I am the Municipal Commissioner of
Chapra Nagar Nigam as such I am competent to file supplementary
counter affidavit on behalf of Respondent No.01 and I am well acquainted
with the facts and circumstances of this case.

That I have gone through the contents of Execution Application No. 49 of
2025 in Execution Application No. 46 of 2018(disposed of) filed by the
applicant.

That in the above noted case earlier counter affidavit has been filed on
behalf of the Respondent No.01.

That it is stated that above noted case has been heard on 07.11.2025 by
this Hon’ble National Green Tribunal, Principal Bench, New Delhi.

That it is stated that the applicant pointed out that order of the Hon’ble
Tribunal dated 08.11.2021 has not been complied with.

That it is stated that on 07.11.2025 undertaking has been given that the
entire encroachment pointed out by the applicant and other encroachment

if any is found it would be removed. <3

That it is stated that for compliance of the order of the Hon’ble N.G.T.,
Principal Bench, New Delhi dated 07.11.2025, the Respondent No.0Ol

after knowledge of the order of the Hon’ble N.G.T., New Delhi,

TAQJ_. mediately vide Letter No.2131 dated 07.11.2025 constituted a




A copy of Letter No.2131 dated 07.11.2025
is enclosed herewith and marked as
Annexure-R/12 to this supplementary counter
affidavit which will be the part of main
counter affidavit.

8.  That it is stated that the constituted committee inspected the spot of
Khanua Nala and prepared a joint committee report dated 09.11.2025 and
thereafter the Deputy Municipal Commsisioner, Chapra Nagar Nigam
vide Letter dated 24.11.2025 submitted the joint committee report dated
09.11.2025 and in the joint committee report detailed descripton of
encroached area and non-encraoched area has been mentioned.

A copy of Letter dated 24.11.2025 along with
joint committee report dated 09.11.2025 is
enclosed herewith and marked as Annexure-
R/13 to this supplementary counter affidavit
which will be the part of main counter
affidavit .

9.  That it is stated that at the bar level action was taken for removiong the
encroachment over Khanua Nala and in course of removing the

OT*AQ encroachment so many troubles has been faced to remove the
- L

*/C.B. PRASAD encroachment over Khanua Nala at Chapra Town. —

[ DIST-PATNA | 4
~ BIHAR_INDIAN/ } ——
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10.

i

That it is stated that to remove the encroachment in view of joint
committee report dated 09.11.2025 notices were issued upon the
encroachers and when the encroachers did not remove the encroachment
over Khanua Nala then from the level of the Nagar Nigam Chapra as
well as with the help of District Administration of Chapra entire
encroachment has been removed, but one of the encroachment which is
the Safety Tank of Sabita Pandey which was constructed over Khanua
Nala could not be removed, because there was no any way to reach at the
Toilet Tank of Sabita Pandey through J.C.B. and there was no any other
way to reach at the said place and it is expected that when the BUIDCO
team will arrive for construction/renovation of Khanua Nala at that site
then Toilet Tank of Sabita Pandey would be removed without any
hindrance. | S
That it is stated that BUIDCO is the contractor for renovation/
construction of Khanua Nala and he was also directed to submit the
encroachment report over Khanua Nala in the length of 1750 Mtrs, at this
the Project Director BUIDCO, Chapra Saran vide Letter No. 1309 dated
10.11.2025 submtited the report pertaining to encroachment over Khanua
Nala and he has pointed out name of encraochers they are Arvind Singh,
Rajnath Manjhi, Surendra Prasad, Md. Sarif.

A copy of Letter No. 1309 dated 10.11.2025

is enclosed herewith and marked as

I i
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Annexure-R/14 to this supplementary counter

affidavit which will be the part of main
counter affidavit

12. That it is stated that in the light of Letter No. 1309 dated 10.11.2025 the
Respondent No.01 vide Memo No.2148 dated 10.11.2025 wrote a letter to
the Sub Divisional Officer,Sadar Chapra stating therein for compliance of
the order of Hon’ble N.G.T., New Delhi passed in Execution Application
No0.49 of 2025 to make available the team of Circle Officer, Sadar Chapra
the Magistrate an adequate male and female forces, from which

encroachment may be removed and law and order may be maintained.
A copy of Memo No.2148 dated
10.11.2025 is enclosed herewith and

marked as Annexure-R/15 to this

supplementary counter affidavit which
will be the part of main counter

affidavit
13. That it is stated that vide Letter No.27 dated 03.01.2026 the Respondent
No.01 wrote a letter to the Sub Divisional Officer, Sadar Chapra stating
therein that one of the encroachment could not be removed due to

‘ /Y- & objection and requested to remove the encroachment after measurement
&

the land/building of the encroachers and to make available adequate

——

—

x|
ml,ce forces on 06.01.2026.
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A copy of Letter No.27 dated
03.01.2026 is enclosed herewith and
marked as Annexure-R/16 to this
supplementary counter affidavit which
will be the part of main counter
affidavit
14. That it is stated that now withi the help of District Administration of
Chapra entire encroachment has been removed, save and except one
encroachment which is Safety Tank of Sabita Pandey and it is stated that
the Project Director, BUIDCO, Chapra, Saran vide letter no.111 dated
12.01.2026 submitted the physical progress report and stated that
physical progress report of construction/ renovation of Khanua Nala, in
Part-I is 85.83% and in Part-1I physical progress report 13.8%, where the
length of Khanua Nala is 1450 Mtrs.
A copy of letter no.l1l dated
12.01.2026 is enclosed herewith and

marked as Annexure-R/17 to this

supplementary counter affidavit which

will be the part of main counter

. Q% affidavit -
@) a

it is stated that renovation/construction work of Khanua Nala is

———=" being done by BUIDCO and BUIDCO has not given any report that by
/V/—(“——i_

B



which time the renovation/construction work of Khanua Nala may be
completed, under such circumstances there is necessity to made Project
Director, BUIDCO as a party., from which entire reality will come and it
is only Project Director who can say about the completion of the said
work, and it is further stated that Respondent No.l has not any command
over the Project Dirctor, BUIDCO
It is, therefore, prayed that your Lordships
may graciously be pleased to accept the
supplementary counter affidavit of the
Respondent No.0l and be pleased to dispose
of the Execution Case No0.49 of 2025
considering the fact set forth above which is
supported with documentary evidence.

And for this the Respondent No.01 shall ever pray.

111
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VERIFICAITION

-

L~e
Verified by the deponent named on this the .()(1 day of January,

2026 and I do hereby verify that all the facts mentioned in the
counter affidavit are true to my knowledge and no part thereof is

false and nothing material has been concealed there from.

bonid Kommon

DEPONENT

BURT TR
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[, Sunil Kumar Pandey, aged about more than 59 years, Wﬂm’y
Sri Surendra Pandey, resident of Flat No.203, S.D. Apartment, Kavi

Raman Path, Near Nageshwar Colony, Boring Road, P.S.-
Shrikrishnapuri, District-Patna, presently posted as Municipal
Commissioner, Nagar Nigam, Chapra, do hereby solemnly affirm and

state as follows:- 7

L. That I am Respondent No. in this supplementary counter
affidavit and as such am well acquainted with the facts and

circumstances of the case. {

7 |
NO... DAl

g

z ?i \\ 'L\ \\q\:?_ That the contents of this supplementary counter affidavit have
N ‘S‘/ E :j -\ been read by me which I have fully understood the same and they are
% 1«;@;@ \Jl \ true to my knowledge and belief. o ‘
tf \:‘}; : 3. That the statement made in Para nos. ..)..#42.4.,.9,.12.......
(\\m \f w"\;;\ “v\’ g e are true to my knowledge and the
'\‘F%\Q’ S % statement made in Para nos 3,8 ,..‘.l.?f‘...l.f .........
\J .5" E .......................... are true to my information derived from the
Ve 2 record and rest are by way of submission before this Honble Court.
E 4. That the annexures are true/photocopies of their respective
a4)

originals.

~
A

I 4

$ been identifi
mocete, Solemnly affirmedan

sred before me
&
'\(:-l

AT T T -

4
< \

'dentify the DeponpnﬂExecuted
vho,has signed in my presence
’4.,4\/“-“'-'
Lwvolomet 1o | 0439 )19 23
Ao h pr-02Licy
222025
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Sunil Kumar Pandey

w7 fafey DOB: 02/02/1966
959 /MALE

a3 : Puccaa
=art

T Address:
SO F7e7 TeET 203 S0 Swrendra Pandey 203 5D
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Translated copy of Annexure-R/12

OFFICE CHAPRA MUNICIPAL CORPORATION
Letter No.2131 Dated 07.11.2025

Sent:
1. Sri Arshad Imam,
The Deputy Municipal Commissioner,
Chapra Municiipal Corporation -Chairman
2. Sri Sumit Kumar,
Sri Sanjeev Kumar Mishra
Sanitation Officer,
Chapra Municipal Corporation Member
3. Sri Anish Kumar
Town Planner, Chapra Municipal Corporation Member
4. Sri Ved Prakash Barnwal
Sri Arvind Kumar,
City Manager, Chapra Municipal Corporation Member
5. Sri Pravin Kumar Singh
Amin, Chapra Municipal Corporation Member
Sub:- Regarding submitting the Investigaiton Report after

investigating the matter.
Context:- Incharge Officer, District Law Branch’s Letter No0.2933
dated 21.11.2025.

Hon’ble National Green Tribunal (N.G.T)’s E.A. No. 49/2025

on the above subject (E.A.N0.46/2018). A  Committee is
constituted in respect of Veterans Forum for Transparency in Public Life
Versus Chapra Nagar Nigam and others.

Therefore, in the light of the above it is directed that after
ivnestigaiton in the light of above mentioned facts, ensure to submit the
investigation report to the undersigned.

Article as mentioned.
Sd/ illegible
07.11.2025
Municipal Commsisioner
Chapra Municipal Corporation
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Translated copy of Annexure-R/13

To,
The Municipal Commissioner,
Chapra Municipal Corporation

Sub:- Regarding submission of Investigation Report for compliance of
the order of Hon’ble National Green Tribunal(N.G.T) in E.A.
No0.49/2025(E.A.No0.46/2018) Veterans Forum for Transparency in
Public Life Versus Chapra Nagar Nigam and others.

Ref:- Your Letter No.2131 dated 07.11.2025.

Sir,

Regarding the above mentioned subject matter it is respectfully
informed that by your letter No.2131 dated 07.11.2025, a Committee has
been constituted and for compliance of an order of Hon’ble National
Green Tribunal(N.G.T.) in E.A.N0.49/2025 (E.A.N0.46/2018) Veterans
Forum for Transparency in Public Life Versus Chapra Nagar Nigam and
others, the Investigation Reprot is submitted by attaching it with this
letter.

Article:-As mentioned
Sd/ illegible
24.11.2025
Deputy Municipal Commsisioner
Chapra Municipal Corporation
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s |
As per Hon. | 3TTOsHOT SR Eal .
NGT  order | </ Smaormd @ fawh R |
dated f
07/11/25 in |
EA No.- J J
49/2025 | ’

Section 37, Khesra No 10475, 10431, 10286, 11413, 11419, 11607.
Length-10550, breadth 66.
a. Hotilal S/0 Munna Ram-thatched =
accommodation
Al b. Ramyji Manjhi S/0 Dina Majhi - Do J '
¢ Ramnath Rai S/o Ghansyam-10' Found no any  Significant
accommodation 12 Pucca encroachment over Khanua Drain.
d. Shivnath Majhi S/o0 Ganga Majhi | Drain has been constructed.
Shivnath.
le. Chanesar Majhi S/0 accommodation
of 15'x 25'. Majhi-thatched.
Section 38, Khesra No 9545, length 545', breadth 30'and 27'.
a. Dhanpat Sahu- 50' X 10’
b. Md Idris, Md Murtaza S/o Saheb 1
Mian shop 55' X 8 ‘
e, Sanuliah-5'x8 shop
| i Md Aklakh S/o Sarfuddin house 8' X | |
| 8 l .
e Md Wazir Hassan S/o Md Kazim :
shop 8' X 8' |
il Sarfulla Ansari S/o Late Hanif | Drain construction area is free from J
A2 Ansari- shop 20' X §' encroachment. Encroachments over |
g. Md Yakub, Ms Ilias, Md Muslim, | and from nearby khanua have been |
Md Munna, S/o Late Asfaq shop 25' | removed during Previous drive, |
X8 conducted by Circle office Chapra. |
h. Noor Hussan S/o Kazim- 8' x 8 l
i. Md Murtaza Kuraishi S/o Hassim l
Kuraishi shop 28' X §' |
|
l
I
|
|

{ I/ - e
171’}\15 “{ ‘\_:f};{’ \w\\ xﬁ(\/g/\“‘ .
AP 3
__J'x‘_/} t"vy i >
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Section 33, Khesra No 0219 Khanua Nala divides into 2 steams. Length

15X 10

of 1st part is 1090 and breadth varies between 25', 50', 35", 16" and |
length of 2nd stream is 203' and breadth varies between 25, 26, and |
16. " |
Al i) 214'x12'-18 shops
i 230'x 12'- 24 shops No  significant  encroachment
iii) 1170'x 12'-11 shops over/nearby khanua drain has been
iv) 623'x 12'- shops found near these shops.
Section 31 Khesra No 8953 and 12399, length 675'and breadth 36', 30',
18', 33'
i) 180'x12' Shops over Khanua Nala
ii) 145'x12' Do ;
iii) 117'x14'- Shops (Punjabi road) !
A4 ) 873{14 ,ShOPS (Ramkrisun Road) No. significant encroachment
V) gi:é; - Shops (Mahendra babu, | over/nearby khanua drain has been !
¥ | ManjaMmimz PS5, 286 Shops| T
constructed over Khanua Nala, |
whose length is 1155'and breadth is i
40', 53', 26'. :
Section 34 Khesra No 8818, length 270'and breadth 20', 30, and 19.
i) Bhola ji Jharu shah-2'x15'balcony | No  significant  encroachment
ii) Rajnath Manjhi S/o Baijnath | over/nearby khanua drain has been |
Manjhi- 50' X 15'- 25°x20’ cottage | found. J
type shop ;
iii) Murari Prasad S/o Shivji Shah-8°10 | Khanua Drain Construction Area
pucca shop and 10°x10" temporary | is Encroached. Which has to be
shop removed.
iv) Satyanarayan Manjhi S/o Bhukhal
| Manjhi - 10°x10° i
V) | Rajnath Manjhi S/o Baijnath | No  significant  encroachment '
Manjhinm- 50' X 15' | over/nearby khanua drain has been {
vi) | Lalbabu Manjhi S/o Baijnath | found.
Manjhi - 10' X 20' '
AS vii) Ramki shun Majhi S/o Shivakant |
Majhi- 12' X 15' !
viii) | Raj Kishore Manjhi S/o Late Bharat !
Manjhi -10°x15’ 4
iX) Nanduji- 60°x10° Site is encroached. |
X) Mohan Prasad- 15'x12’ No significant encroachment.
Xi) Nanduji — 60°x15° Site is encroached.
Xii) Shankar Manjhi S/o0 Narayan | Encroachnent not found
Manjhi- 20' X 10'
xiii) | Chattilal Manjhi S/o Parayu Manjhi- | Site is encroached.
L | =V ALV |
Xiv) | Madan Majhi S/o Parayu Manjhi- |
~ |15X10 | |
"xv) Mohan Majhi S/o Parayu Manjhi- | Encroachnent not found

%

i
S g AR N
s 1)) = e <X
o
agume AV fy Mg i
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xvi) | Sribhagwan Manjhi S/o Parayu
Manjhi- 15 X 15 4+ No  significant  encroachment
xvii) | Kapra Committee-18'x50'boundry | over/nearby khanua drain has been
wall found near these sites. | |
xviii) | Hoti Manjhi S/o Mintu Manjhi- | |
35'%15
xix) | Chattilal Manjhi S/o Parayu Manjhi- ’
105(15' ‘
XX) Vakil Rai S/o Ramvilash Rai-
25'x30'
xxi) | Ramji Chowdhary S/o Satyanarayan |
Chowdhary- 10' X 10' i
xxii) | Subash Rai- 8'X7'
xxiii) | East of Collectorate  Shops i
constructed by Nagar Nigam Chapra '
175'x 27.
Section 26 Khesra No 8380, length 14350, breadth 33', 40, 20 over
which Chapra Nagar Nigam
i) Vijay Kumar Singh - Bhagwat | Site is encroached as per
Sadan demarcation yet construction of |
ii) Dr. Virendra Singh S/o | khanua has been completed
Pashupatinath Singh — 5°x20’ nearby these sites. ‘
A6 iii) Vinod Singh Chatri Niwas-10'x5' No  significant  encroachment {
iv) Vijay Sharma S/o Kanchan sharma- | over/nearby khanua drain has been
100 X 15' | found. '
V) | Kumar Chandra Sharma S/o
Laxuman Sharma 5'X10
vi) Pancham Sharma S/o0 Laxaman \
Sharma- 15 X 10 - |
Mauja Dahiyawan, P.S-284 Khesra No.1491, Length 475 x 66’45’33’
over which the following have encroached:
a. 100’away from culvert- Gauri | Encroachment has been removed.
Singh-20’x10"
b. Savita Pandey- toilet constructed Site is encroached.
e, Vakil singh- 40'X2' No  significant  encroachment
d. Ramesh Rai- 40'X2' over/nearby khanua drain has been
A7 e. Satish Singh-40'X 2' found. %
M. P. Ojha S/o Ramshakal Ojha-
boundary wall ‘ |
g. Arvind Singh-20"x3’ boundary wall | Site is encroached. |
h. | Bablu Ojha S/o M P Ojha-40'x2" | No  significant  encroachment |
L. | Narayan Mistri-5°x5’ Toilet | over/nearby khanua drain has been
; | found. ‘_
j. | Vishwanath Mishra-Toilet | Site is encroached. ]
N - X Qo o™ }(\u 5 nx/
o\ Baes el S -
A argume RS i g T
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Translated copy of Annexure-R/14

Bihar Urban Infrastructure Development Corporation Limited
Bihar Urban Infrastructure Development Corporation Limited
(A Government of Bihar undertaking)

Letter No.1309/BUIDCO, Chapra

Date: 10.11.2025  (Address:-Commissioner’s Colony, Next to
the Residence of District Minority Welfare
Office, Chapra, Saran, Pin-841301
e-mail-buidcosaran@gmail.com,
website:http://buidco.in
CIN-U45200BR2009SGC014600

To,

The Municipal Commissioner,

Chapra Munciipal Corporation
Sub:- Regarding the Encraochment Report of Storm Water Drainage

System(Khanua Nala)under the Munciipal Cororation Area.
Context:- 1.Your’s letter No.2135 dated 07.11.2025

2.Letter No.658 of this office dated 03.07.2025
Sir,

Through the relevant letter from the concerned officer of the
above, instruction has been received to provide a report of the
encroachment on the Storn Water Drainage System (Khanua Nala) under
the Chapra Municipal Corporation Area. In this regard your’s faithfully
has already been informed through this office’s letter No.658 dated
03.07.2025 that under the subject plan, there is a problem of
encroachment at a total of four(4)places as per the following list, in which
the list of names of encrochers, measurement report and line diagram
were submitted, which is being attached herein again.
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1750 Meter Khanua Nala

S.N. | Venue Name Names of | Length of | Current Required
encroacher | encroachment | available width  for
width drain
construction
work
1 Rudra Hotel | Arvind 20Mtr. about 5 Mtrs. | 8.5Mtrs.
(Near Jyoti | Singh
Cinema
2 Near old | Rajnath 14 Mtrs. about 5 Mtrs | 8.5 Mitrs.
Gurhatti Manjhi,
Mathura
Manjhi
Amar
Manjhi
3 Sabji Mandi, | Surendra 12 Mtrs. about 6 Mtrs | 8.5Mtrs,
(Near Govt. | Prasad
Bazar) (son of
Laxman
Pd)
4 Azad Road (Near | Md.Sarif 34Mtrs. about 7.2 | 10.5Mtrs.
Karim Chwok) Md. Umer Mtrs

Therefore, your’s truly is once again requested to free the land of Khanua Nala

from encroachment, so that the work can be completed on time.

Faithfully,
Sd/ illegible
10.11.2025

Proeject Director,
BUIDCO Saran
at Chapra.
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Translated copy of Annexure-R/15

Sunil Kumar Pandey =~ Chapra Municipal Corp. Corporation Sunil Kumar Pandey
Municipal Commissioner Municipal Commissioner, Chapra
Chapra Munciipal Corporation

E-mail ID:ulbchapranagarnigam@gmail.com

Letter......... Ch.Na.Ni

To.

The Sub Divisional Officer,

Sadar, Chapra

Chapra/Dated......... (R /2025

Sub:- Regarding deputation of Magistrate and adequate number of male and female

forces for removing encroachment from Khanua Nala.
Context:Letter No.1309 dated 10.11.2025 of Project Director, BUIDCO, Chapra(Saran)
Sir,

Attaching the photo copy of above relevant letter, it is to be inform that as per
the details of the attached letter, in the light of the order of the Hon’ble National Green
Tribunal dated 071.1.2025 in the hearing of Execution Application N0.49/2025, a
Counter Affidavit is to be filed freeing Khanua Drain from encroachment.

Therefore, it is requested that as per the details of the attached letter, to free
Khanua drain from encroachment, a date may be fixed after the election process, 2025
and in the presence of the team of Circle Officer, Sadar, Chapra (such as concerned
light employee, Inspector, Amin), a Magistrate and adequate number of male and
famele police forces may be made available, so that law and order may be maintained
at the said site.

Article: As mentioned
Faithfully,
Sd/ illegible
10.11.2025
Municipal Commsisioner
Chapra Municipal Corporation
Memo No. 2148 dated 10.11.2025
Copy to:- Project Director, BUIDCO, Saran, Chapra for information
Copy to:- The Dsitrict Magistrate, Saran, Chapra for information.
Sd/ illegible
10.11.2025
Municipal Commsisioner

Chapra Municipal Corporation
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Translated copy of Annexure-R/16

Sunil Kumar Pandey =~ Chapra Municipal Corp. Corporation Sunil Kumar Pandey
Municipal Commissioner Municipal Commissioner, Chapra
Chapra Munciipal Corporation

E-mail ID:ulbchapranagarnigam@gmail.com

Letter No. 27 Ch.Na.Ni
T,
The Sub Divisional Officer,
Sadar, Chapra
Chapra/Dated-03,01,2026
Sub:- Regarding deputation of Magistrate and police forces (male and female) for
removal encroachment from Government Khanua Drain on 06.01.2026.

Sir,

Regarding the above subject, It is to be inform that in compliance with the
order of the Hon’ble National Green Tribunal (N.G.T.) in E.A. No0.49/2025(E.A.No.
46/2018) Veterans Forum for Transparency in Public Life Versus Chapra Nagar Nigam
and others, the encroachment was removed from Case No.28/2025 by the undersigned
in presence of Magistrate and Police Force, but due to objection of one person
permanent encroachment could not be removed from a part of the land. In the light of
objection of the said person, the encroachment is to be removed after measurement by
his personal Amin and Chapra Munciipal Corporation and Sadar Amin.

Therefore, it is requsted that a Magistrate and adequate police force
(male/female) may be deputed to maintain law and order on 06.01.2026 to remove the
permanent encroachment from the said Khanua Drain.

Article: As mentioned
Faithfully,

Sd/ illegible
03.01.2026
Municipal Commsisioner
Chapra Municipal Corporation



1\(‘.{*4”"!(/ [ 7/ _
A faer wwd smurye v e e fto 129

TN N g Y .
e 3‘; Bihar Urban Infrastructure Development Corporation Ltd.
(REr W 1 Sge) 2_ 5
Building Betier Temarraw o
15(3 9001:2008, 11001:2004 . e i <
yHid— 111 /gSH, BURT o wfed @ferh, foen e wem w*rﬁ‘m? i3

AR B AT T BURI, YRY—841301,

#ifat / E-mail : buidcosaran@gmail.com, website: http/buldeo.in
CIN = U45200BR2009SGCO14600

- i@ 190l (2024

Jar F,
TR 3G,
BURT TR

fiva — TR frm, vwr srwfa frafag W aex S99 (@Fen wren) A d EW
Preaa—2 srofa W arex S99 dioer &1 sae ufides @ wag |

REIEIN e sy
S Rva @ wdy # @ @ 5 w9 NGT grr Ry M PRy & anelie 3 TR
A, mamhﬁfaﬁaﬁmmgﬁm(@gwm)m@mﬁﬁvﬁmiﬁm
fregg—2 arafa 2 arer S99 Ao @1 sreea ufdes freag 8-
(Part-1)
WM AR $ (e Aen) A Aren B @ e o4 ge-1750 R R
Sy WHR g RAE—27.022019 P @gen Aren Fmir 2 ga-2095 e fF gvwfie Waf gem
& w, ford arwfa 1o0esio e ffor @ R e gam) gﬂ:ﬂwmw—zozs # w@ean
e Fafor demmefa eesflo Arem Pafor 8g wo-21.2508 @R & Wiy gem & 1 w@ @@
URI-512038 & arEefa 1750 Ao e Fafor &1 ¢ voafie e gem B fé“n‘ar i Era‘qn E
o @ Hifte gfi—es.83 uftrer 1
Part-2)
areAfik AR & v PAfew-2 srwfe |M arr $99 dvmrata saw R ﬁr.rq
&3 W ge-39 fdorio Frem &1 B fbar WA 8 S9w 39 oo Trem Pmior § 1450 Hrew
wan e it iR &) A @ g e B Rifd-27.09.2023 w9 fRi-13007 @i
blaﬁ‘ﬂmﬁmsoﬁm@asnwhﬁﬁmwﬁf—wauﬁm%l ‘

((%m\

%_ OH(‘: :..
uRasET MRy
gS&], BY ?IT\'UI



130

. .Z &

Translated copy of Annexure-R/17

Bihar Urban Infrastructure Development Corporation Limited
Bihar Urban Infrastructure Development Corporation Limited
(A Government of Bihar undertaking)

Letter No.111/BUIDCO, Chapra

Date: 12.01.2026  (Address:-Commissioner’s Colony. Next to
the Residence of District Minority Welfare
Office, Chapra, Saran, Pin-841301
e-mail-buidcosaran@gmail.com,
website:http://buidco.in
CIN-U45200BR2009SGC014600

To,

The Municipal Commissioner,

Chapra Munciipal Corporation
Sub:- Regarding the updated report of Stream Water Drainage(Khanua

Nala) scheme implemented under Municipal Corporation, Chapra

and Storm Water Drainage Scheme under SAAT NISCHAY-2.
Sir,

Regarding the above subject, it is to be said that in the light of
direction given by Hon’ble N.G.T., the Storm Water Drinage(Khanua
Nala)Scheme implemented under Municipal Corporation, Chapra and the
seven schemes of Self Reliant Bihar. The up-to-date report of Storm
Water Drainage Scheme under Schedule-2 is as follows:-

(Part-1)

The Total length of the Drain construction under the Storm Water
Drainage (Khanua Nala) Scheme is of 1750 Mtrs. On 27.02.2019, the
State Government granted administrative approval of Rs.29.95 Crore for
the construction of Khanua Drain on 27.02.2019. Under which, provision
was made for construction of 1085 Mtrs. drain. Again in the year 2023,
the government granted approval of 21.2538 Crore for the construction of
665 Mitrs. drain under Khanua Nala Construction Scheme and revised
administrative approval was granted for the construction of 1750 Mtrs.
drain under the total amount of Rs.51.2038. Currently the physical
progress of scheme is 85.83%.

Part-2

Chapra Municipal Corporation under Storm Water Draiange
Scheme under 7 determination to of self reliant Bihar. A total of 39
kilometers of drains are to be constructed in the area. The 39 Kilometers
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of drain includes 1450 Mtrs. of Khanua Drain. The plan’s administrative
approval date is 27.09.2023 and the amount is Rs.134.9 crore.
Currently, the physical progress on the 1450 Mtrs. Khanua Drain is

13.8%.
Yours faithfully,
Sd/ illegible
12.01.2026
Poject Director,
BUIDCO,Saran
Chapra.



